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18-9-98 • Heard Mr.S.Sarma leàrned\counsel 

appearingon behalf of the e1±orir.. 

and Mr.S,Ali learned Sr.C.G.S.C* for the 

respondents 

Issue noticeto show.bäse as to 

why contpt proceedings shall not be 

drawn up. List on 29-10-98. 
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OrderoftheTribuna 

On the prayer of Mr S. All 

learned counsel for.. the a11egd contem- 

ners'the'.cäsè is adjurned to 19.11.98. 

Vc_Chajrman 

3 /2 - 

Heard Mr.S.Ali, learned 

appearing on behalf of the 

contemner. Mr.S.Ali submits that the 

order of the Misc.Petition No.76/97 in 

O.A.No.24/97 dated 29-9-97 hasalEeady 

been complied with. There is no repre-

sentation on behalf of the applicant. 

However, on the submission mad by 

Mr.S,Ali the Contempt Petition is 

closed. 

Member 	 Vice-Chairman 
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